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SHRI p. RAMACHANDRAN; For the 
information of the hon. Member, I 
would say that DVC hydro is generat
ing more than the designed potential.
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SHRI NIHAR LASKAR: It is reaUy 
tragic to find that in almost all the 
States—and especially in Bihar and 
Madhya Pradesh—so many people had 
to lose their lives, because they wanted 
to exercise their democratic rights. 
Particularly about Bihar, can you give 
details as to the categories to which 
these 30 people who were killed, be
longed? (Interruption)

MR. SPEAKER: Order now-

SHRI NIHAR LASKAR: I want to 
know whether they belonged only to 
the weaker sections of the society.

SHRI CHARAN SINGH: The ques
tion asked was about the number of 
places where the incidents took 
and the number of workers killed or 
injured; and thirdly, what action is 
being taken. I have given these an
swers.

SHRI NIHAR LASKAR: I would 
like specifically to know this: out of 
these 30 people, how many belonged to 
the weaker communities—particularly 
to the Harijan community.

SHRI CHARAN SlNCxH: I do not 
have this information.

SHRI NIHAR LASKAR: Has it come 
to the notice of the hon. Home Minister 
that in a particular place, it has been 
found that weaker sections particular
ly have been prevented from exercising 
their franchise? If so, is the govern
ment thinking of putting an end to* 
such corrupt practices in future?

MR. SPEAKER: Protection is pro
vided to everybody according to the cir
cumstances of the case. There is no 
question of weaker sections or of 
stronger sections where crime is con
cerned.
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SHRI K. MALLANNA: Tl>ere are
about 12 States; and the number of 
injured is 823, and the number killed 
39. The inference is that there was 
no law and order in these States. What 
is the reaction of the Government to 
this?
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SHRI CHARi^ SINGH: I could 
not follow the question.

SHRI K. MALLANNA: There are
323 who are injured and 39 were 
killed. The incidents took place in 
about 12 States. The inference is that 
there was no law and order in these 
States. May I know the reaction of 
the Government.

SHRI CHARAN SINGH; Which 
State does the hon. Member refer to?

MR. SPEAKER: He refers to all
the 12 States and asks for the reac
tion of the Government.

SHRI CHARAN SINGH; Only 39 
people were killed during these inci
dents. Is it the question as to why so 
few people were killed?
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SHRI SAMAR GUHA: Recently,
the Prime Minister, the Minister of 
Home Affairs  ̂ the Defence Minister 
and the External Affairs Minister 
visited Jammu and Kashmir in con
nection with the forthcoming elec_ 
tions. It is reported in the press that 
there have been many instances of 
violence there and that the Prime 
Minister assured that there will be no 
recurrence of violence in the course of 
the election campaign or on the 
dates of the elections. I want to 
know, partibularly from the Prime 
Minister, what stepi  ̂ have been taken 
to prevent the recurrence of violence

there and what otfai  ̂ steps have been 
taken for ensuring peaceful elections 
in Jammu and Kashmir. Who are the 
parties who are indulging in such vio
lent activities?

SHRJ CHARAN SINGH: The ori
ginal question rel'-ites to States 
where Assembly elections have al
ready been held. The elections in 
Jammu and Kashmir are yet to be 
held. So, during the discussion on the 
Demands for Grants of the concerned 
Ministry my hon. friend would be 
free to raise this question.

SHRI SAMAR GUHA: This is a
question which is agitating the minds 
of the people. Even on the floor of 
the House there was a Calling Atten
tion Notice, which was admitted. 
Naturally, we are interested in it. So, 
some kind of assurance should be 
forthcoming that peace and order will 
be maintained. I think that kind of 
thing can be done, it follows from 
the question. It is not an irrelevant 
question.

SHRI K. LAKKAPPA: My hon.
friend, Shri Laskar, put an important 
question. The crafty Home Minister 
very cleverly answered it on the 
technical grounds. It is the responsi
bility of the present Government to 
provide protection to the weaker sec
tions, including the Harijans and tri
bes, and enable them to exercise their 
votes freely. The present Govern, 
ment prevented them from voting in 
favour of the Congress. Therefore, 
violent activities took, place during 
the Assembly elections. Is it a fact 
that this was brought to their notice 
even at that time? Is it not the policy 
of the Government to ensure free and 
fair elections? You prevented the 
weaker sections from exercising their 
votes and that is how you toppled 
some of the Governments. What are 
your reactions?

SHRI CHARAN SINGH; I refuse 
to be provoked by the hon. Member. 
Still, if he wants to create the impr̂ B̂ . 
sion that the law and order situationi
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during these elections were worse than 
previoudy, for his benefit, with your 
permission, I wx)uld like to repeat 
those figures.

SHRI K. LAKKAPPA; That is a 
wrong inference.
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SHRI K. LAKKAPPA: Sir. how did 
you allow that question, which is an 
irrelevant question?

MR. SPEAKER: What is relevant
and what is irrelevant, it is for the 
whole House to decide. Let him not 
be unreasonable. I want him to sit
down. Shri Lakkappa need not take 
it into his hands to decide what is
relevant or not. It is for the whole
House to decide it. This is not fair. I
am not going to permit it.

SHRI K. LAKKAPPA: Sir, I would 
request___

MR. SPEAKER: No, please. My
request is that you may please resume 
your seat.

SHRI K. CHANDRAPPAN: I y/rjld 
like to know from the hon. Minister 
whether he has received a complaint 
from the Secretariat of t h e  Bihar 
State Council of t h e  CPI and also 
whether they have seen the statement 
issued in the presŝ  stating that nine 
Communist Party workers were killed 
during the elections and also sev’̂ ecal 
Harijans were included among those 
who were murdered and they have 
accused the Janata Party. So, I would 
like to know from t h e  hon. iVTtrister 
whether he had investigated the mat
ter and whether any culprits have 
been arrested in that connection.

SHRl CHAR AN SINGH: I do not
know about the particular comolaint 
to which the hon. Member refers. 
But all these incidents are now being 
investigated by the popular govern
ment which has already come inla 
power.
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